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(a) the number of works under­
taken without preparation of estimates 
and without technical sanction during
1954-55 and 1955-56;

(b) whether these works were com­
pleted in time; and

(c) the steps taken to avoid re­
currence of such irregularities?

The Deputy Miniiter of Defence 
(Sardw ^jith ia) : The information is 
not readily available and is being 
collected. It will be laid on the 
Table of the Lok Sabha a s . soon as 
possible.

D r a m a  S e m in a r

1965. Shri Ram Krishan: WiU the
Minister of Education be pleased to 
state;

(a) whether Government have 
received the recommendations made 
by Drama Seminar in the last week 
of March, 1956; and

(b) if so, the details thereof?

The Deputy Minister of Education 
(Dr. K. L. SiirimaU): (a) No Sir. The 
Seminar was organised by the Sangeet 
Natak Akadami.

(b) Does not arise.

C e n t r a l  Se c r e t a r ia t

1966. Shri K. P. T i^ th i: Will the 
Minister of Home AfuUm be pleased 
to state:

(a) whether Regular Temporary 
Cadre of Assistants for posts of 
Assistants in the Central Secretariat 
and its attached offices has been con­
stituted under the Central Secretariat 
Service (Re-organisation and Re­
inforcement) Scheme;

(b) when were the orders for the 
constitution of the said Cadre issued;

(c) when was the said Cadre 
brought into being;

(d) whether it is a fact that perma­
nent and temporary Assistants have 
not been specifically appointed to any

particular posts in any particular 
office or Ministry but have been 
allowed to work in an office or Minis- 
t^ to the extent that there arc requi­
site number of posts in that office 
or Ministry irrespective of whether 
those posts are temporary or perma­
nent and whether the persons holding 
those posts are temporary or perma­
nent Assistants; and

(e) if so, whether it is permissible 
to allow a temporary Assistant to 
work in a permanent post and a 
permanent Assistant in a temporary 
post?

The Minister in the Minirtiy ot 
Home ASain (Siiri Datar): (a) Yes.

(b) The Instructions for the consti­
tution of the Regular Temporary Es­
tablishment were ftnaUsed and issued 
in August 1952.

(c) From 1st July 1952.

(d) Yes.

(e) Yes. In fixing the permanent 
strength of Grade IV of the Central 
Secretariat Service we have taken into 
account a certain proportion of posts 
which, though sanctioned on a tempo­
rary basis, are expected to last indefi­
nitely. The permanent and Tempo­
rary posts have relation to the num­
ber of such posts sanctioned on the 
Establishment of each Ministry/ 
Office, while confirmations in Grade 
IV of the Central Secretariat Service 
are made on a Centralised basis, with 
reference to the permanent strength of 
that Grade.

I .A .S . T r a in in g  Sc h o o l

1967. Shri K. P. TripaOi: Will the 
Minister of Hone A b in  be pleased 
to state:

(a) whether the office of the Princi­
pal, I.A.S. Training School, Delhi is 
treated as attached office of the Gov­
ernment of India Secretariat;

(b) if so, which other posts in that 
Office, were included in the Central 
Secretariat Service at the time of the 
constitution of diat service;




